" Allahabad this the 20 day of November 1996,

CENTRAL ADMINISTRAT IVE TRIBUNAL
ALIAHABAD BENCH
ALIAHABAD,
WO N BN Rl HaA0 R 000 e o Pl W ok 2000 He Ho 40 3 6 9%

-

Original @pplication No. 1032 of 1998,

Hon'ble Dr. R.K, Saxena, IM
Hon'ble Mr. D.S. Baweja, AM

"

Dr. J.,K. Goyal, S/o Sri M,L. Goyal
Cormissioner of Income Tax(HEPEdlss,
38, M,G, Roed, Civil Lines, Al.lahaked,

R ﬂpplic:dn‘t.

C/Aa Sri R.G. pacia
Sri P. Padia

Versus

Union of India, M/o Finance,
Department of Revenue, New Delhi,
through the Under Secretery to the
Governmemnt of Inpdic,

e s v e RESPOndEﬂtS.

C/R Sri Amit Sthe lker

ORDER (QRAL)

Hon'ble Dr, R K, Saxena, JM

Sh, A K. Ddve proxy counsel to Sh. R.G. Padie
counsel for the applicant and Sh, A, Sthalkdr counsel for

the respondents present, This case is pending admission,

2 Sh, J.K. Beel had filed this Q.. with the relief
thaet the respondents be directed to complete the inquiry
initiated on 16,7.,91 dguinst the applicent. He hed also
Soucht direction thot the inquiry may be completed within
eight weeks by pessing a final spedking order. Before the
O.n. wds admitied, the notices were issued to the responde-

nts in response to which the counter reply was filed,
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. z - During the pendency of the case Sh..R.G. padi¢ moveg
. SR -
_Qia Mizc. ¢pplication No. 2444/96 praying that the 0.A, be

dismissed as not pressed. This applicstionwss not signed
by the applicent, we therefore went through the terms

and conditions of Vzkalatnama in which it i:_-“- clearly
mentioned that the counsel was euthorised to withdraw
the case or to emter into comprise. Accordingly we

allow the applicetion, the C.A, is ,therefore,dismissed

as not pressed.

Men%lr Y\rj, Member - J
M\fiﬁd. ¥ ]




